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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH 

AT HYDERABAD 

OA.641/92 	 date of decision : 2410-92  

Mohd. Sharfuddin 	 : Applicant 

versus 

- The General Manager 
Ordnance Factory Project 
Govt. of India,Min. ot.Oefence 
Yeddumailaram 502205 
Medak District. 

Counsel for the applicant 

Counsel for the respondent& 

: Respondent 

D. Panduranga Reddy 
Advocate 	H 

M. Keshava Rao, Standing 
Counsel for CeHtral Govt. 
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C OR AM 

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADMN.) 

HON. MR. T. CHANDRASEKHARA REDOY, MEMBER (JUDL.) 

JUDGEMENT 	 H 

(As per Hon. Mr. R. Balasubramaniaj, Member (Admn.) 

This CA is filed by Mohd. Sharfuddin, praying for a 

11  direction to the respondents to pay arrears of salary to the 
applicant for the period during which the applicant wal out of 

service and also direct the respondents to give all conse-

quential benefits to the applicant like ssniority,promotion, 

increment etc. and passsuch other order or ordersias this 

Hon. Tribunal may deem fit, and proper in the circumstances 

of the case. 

2. 	When this case was taken up, the Bench observ'Sd that the 

applicant had already filed CA.425/90. The prayer in that OA 

was that the order of termination be sat aside and: as a con- 

sequence continue him in service riaáte1ytfler.  THiat case was 
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decided on 5.3.1991 and the Bench quashed the 

termination order and also allowed the applic 

therefore clear that the present O.A. is 

[a 
illegal 

:ion. It is 

y hit by 

resjudicata. 

3. This application is not barred with regaS to the 

reliefs we are thinking to grant to the applicant, since 

matters like seniority, pay fixation etc., ar continuous 

causes of grievances.ae4-the Bench therefore 4irects the 

respondent that while treating the tertninatioi period as 

duty in accordance with the direction given earlier on 

5.3.1991 while arrears are not payable for the entire 

period, the following are due to the applicanft and 

accordingly direct them to 

fix his seniority treating the entire period as duty. 

fix his pay notionally during the entire eriod of dut 

after sanctioning increments due to him in the normal cour,  

pay him arrears consequent to such pay fixation and 

limit arrears to a period subsequent to 24.9.1991 i.e., 

one year prior to the date of filing this O.A. 

4. With the above directions, we dispose of this O.A. 

with no order as to costs. 

R.Balasubramanian ) 
	T.Chandrasekhar Reddy ) 

Member(Adrnn). 	 Member(Judl)F. 

Dated: 22nd Oct., 1992. 	 tieputy Reg.stra(bj/ 
(Dictated in the Open Court). 

To 
The General Manager, Ordnance Factory Project 
Govt. of India, Mm. of tefence, 
Yeddumailaram-502205, Medek Dist. 
One copy to Mr.D.Panduranga Reddy, Advocate, CAT,Hld. 
One copy to Mr.M.Kesava Mo, Addl.CGSC.CAT.Hyd. 
One spare copy. 
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Zsdmited and interim thrections 
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All ed 

Disposed of with directions 

MA OrdereRejected 

No orders as to costs. 

Ad;'jt5;ttre Tribuhal 
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